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a t the time Of the discussion by the 
hon. Spea~er t!-tat there should be a 
board with the sign 'Stop - 3:10 go' 
giving a wa:'ning has been C'.ln.;lderecl 
by the Railway administration? 

Shri S. V. Ramaswamy: Th" whistle 
boards are already there. We have 
put up whistle boards near the un-
manned level crossings. What the 
Railway Accidents Committee h~. 

suggested is that the State Gover::t· 
ments should fix up boards antI 'lUmps 
and undulations so that at the :.m-
manned level crossings the road-users 
do not rush across the level ,r03sir,g. 
That was suggested. 

Mr. Speaker: I might repeal that I 
had said that in America it i. the 
rule, whether there is any tram :om-
ing or not, tbat at tbe unruanncc\ 
level crossing the venicie must stop 
and then go. That is "'hat is enforc-
ed there. 

The Minister in ebarce Mlnhilry of 
Railways (Shri SwaraD Slnch): We 
have accepted that and "2 are in 
touch with tbe State Governmf:nts be-
cause all these boards will have to 
be put up by the State Govf'rnments. 

Shri IndrajitGupta: OM of the 
proposals which was made I remem-
ber, regarding these unmanned "ros;,-
ings by the Ministry or by thE' Rail-
way Board-l do not know w!1ich-· 
was that the State Governm"nts 
should be asked to post on both sides 
of these level crossings on !hp roads 
traffic constables at the expn:;se of 
the State Governments to direct the 
traffic. I would like to kno" ,,,,hat 
response. if any. has been re,eo,'ed to 
this proposal ~rom the Stair G,,\,zrn· 
ments. 

Shri Swaran Sinch: 1 thin~ that this 
matter related only to some of the 
manned level crossings, because it 
can well be appreciated that so far as 
unmanned level crossings are conrern-
ed they become manned, by posting 
two constables. A gate could as well 
be provided and a man kept there. 
The problem arose becau;e certain 
road-users were rather unruly even 
when they were approacnin~ a man-

ned level crossing and w hen the gates 
had been closed. That is t:1~ peclli!ar 
problem of the State from which 
the hon. Member comes. I think, the 
State Government have 3l1el.tIy taken 
some steps in that direction. 
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Shri Nambiar: May I kno,,; whether 

the Government have already manned 
a large number of gates "h;ch wer" 
proposed to be manned I"l'"ently? 
Their number was about a thousand. 

Shri S. V. Ramaswamy: In such 
of those S~ates which have agreed to 
accept in principle sharing at th~ cust, 
we have asked the Rail'"'~:''' to go 
ahead with manning them. 

Shri Maheswar Naik: Since the 
State Governments have 3~reed to 
share the cost may I know whether 
any progress has been ma:l.e in r",-
pect of manning the unmanned sta-
~ions in the different States~ 

Shri S. V. Ramaswar.1Y: As I sub-
mitted, the Railway, have b.::en a3k-
ed to go ahead with arrangel,:ents for 
manning the selected unmannEod lev,,1 
crossings where the State Govern-
ments have accepted the p~incip:e of 
sharing the cost. 
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Shrimati Savitri Nigam: Time and 
again this question has aeen raised 
over here. What new steps have been 
taken to get the co-operation of th03e 
States which have not Deen coming 
forward? 

Shri Swaran Singh: Most of the 
States, as has been memioned by 
my hon. colleague, have already agreed 
and work has already started. I think, 
m:lst 01 these level crossing. with 
regard to which the problem wa' ur· 
gent would be manned before long. 

Uniform Road Sign~ 

+ 
"705. r Shri Raghunath Sial"h: 

L Shrl P. K. Oeo: 

Will the Minister of 'rrall'<Port be 
pleased to state: 

(a) whether Government are con-
sidering any proposal to adopt uni-
form road signs on all India basis; and 

(b) if so, the broad features of the 
scheme considered in this connection'? 

The Minister of Shipping in the 
Ministry of Transport (Shri Raj 
Bahadur): (a) and (b). The traffic 
signs prescribed in the :'1illth Sche-
dule to the Motor Vehicles Act. 1939. 
are in force in all the States and 
Union Territories and, as sue-h, lJni-
formity already exists m this respect 
throughout the country. However. 
certain recommendations made by the 
Inland Transport and Communication, 
Committee 0: the ECAFE for intro-
duction of a uniform system of road 
signs and signals in the "ntire ECAFE 
region are under the Government's 
consideration. 
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Shri O. C. Sharma: May I know 
which of the signs are uncommon 
between us and other countries? 

Shri Raj Bahadur: I asked for the 
detailed list of this. I have 110t been 
able to get that list. Whe:. I get it I 
shall be able to say whicil are the 
uncommon signs. 

Mr. Speaker: As the Mmi.sters are 
very near the hon. Mem!J~r, he ad-
dresses them only. Next Qu~stion. 

Shri U. M. Trivedi: Because he got 
a dubbing yesterday. 

Shri O. C. Sharma: The . pitch of 
my voice was not more than his. 

Assam-Benpl Road Transport Cor-
poration 
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Shri Sham La! Saraf: 
Shri Bibhnti Mishra: 

.706 Shrimati Renn Chakravartty: 
. Shri Siddlulanjappa: 

Shri Ohuleshwar Meena: 
L Shri P. R. Chakraverti: 

Will the Minister of Transport be 
,>leased to state: 

(a) whether Government <cntemp-
late to form a corporation of road 
transport in Assam and West Bengal; 
and 

(b) if so, the main features 0.' the 
scheme? 

The MInister of 'Ihippin, in the 
Ministry of Transport (Shri Raj Baha-
dur): (a) and (b). A state,nel't is 
laid on the table of the House. 

STATEMENT 

(a) and (b). Since the <cheme of 
the Road Transport Corporations Act. 
1950, does not envisage the 
establishment of a Corporation 
by !!he Central Government to 




